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DR. PRATAP CHANDRA CHUN-
DER: It is quite possible that there
may be some cases of violation of the
‘rule which have to be followed up.
That is why I submitted to you, Sir,
and through you to the House that if
specific cases are brought to our
notice we shall certainly look into
them.

MR. SPEAKER: Next question.

SHRIMATI PARVATH] KRISHNAN:
It is an important question. I want
to put a supplementary,

MR. SPEAKER: I have already
passed on to the next question, He
has already got up.

SHRIMATI PARVATHI KRISHNAN:
You are neglecting women, Sir. It is
an important question:

MR. SPEAKER: I don't thirk I will
commit that mistake madam.

SHRIMATI PARVATHI KRISHNAN:
Just one supplementary.

MR. SPEAKER: No, please, I am
very sorry. He has already got up. I
diq pot ge¢ her getting up at all
Otherwise I would have allowed. All
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the time they were discussing between
themselves, when I looked at that side.
Anyway, he has got up and we have
moved on to the next question,

Slum Clearance

*107. SHRI V. M. SUDHEERAN: Will

the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHAPRILI-
TATION be pleased to state what
amount has been spent in different
States, particularly ip Kerala State,
on slum clearance during the last
three years?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY & REHA-
BILITATION (SHRI SIKANDAR
BARNPY- A statemen; is laid on the
Table of the House.

Statement

The Expenditure incurreq by the
various State Governments on Slum
Clearance/Improvement during the
three financial years ending 1976-77,
based on figures given by the State
Governments ip their Annual Plan
documents for the year 1977-78, is
given below:—

SL. Name of the State Expenditure (Rs. in lakhs)
No.
1974-75  1975-76  1976-77
(Acutal} (Actual) (Antici-
pated)
1 Andhra Pradesh 2830 31°00
2 Assam
3 Bihar
4 Gujarat 6020 37°54 47°00
s Haryana
6 Hiamchal Pradesh - . . . . . . .
7 Jammu & Kashmir - . . .. .. 1°4$
8 Karnataka
9 Kerala * . . . . . .
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§.° Name of the State HExpenditutre (R, in lakhs)
1974-75  1975-:6  197€-77
(Retuah  (Arbual)  (Antick
pated)
10 Mudhya Pradesh . 1*70 090 416
11  Mnharashira ° 32°S§S 8- 50 10°28
12 Mauipur
13 Maghalaya
14 Nosgaland
15 Orisa
15 Punjadb -
17 Rausthan 3-53 1°64 §° 00
18 Sibkim - . I et 045
19 Tamil Nadu - 420000 36520 360°00
20 Trpura
21 Uttar Pradesh 1°0C 100 §°50
22 Wost Bengal - .
To AL 5273 1478 46884

As will be seen, Kerala State has
not made any provision for slum
clearance from the funds provided for
‘Housing' in the State Plun.

SHRI V. M. SUDHEERAN: Sir, 1
would like to know whether any re-
presentation has been received ;n this
regard from the Governmen: of
Kerala and if so, what action has been
taken so far.

SHRI SIKANDAR BAKHT: No, Sir.

SHRI K. A. RAJAN: Mr. Speaker,
Sir, the Government of Kerala have

submitted a comprehensive scheme on ’

the slum clearance. I want to know
whether he is aware that this scheme
has been cleared by them or not. What
s the position?

SHRI SIKANDAR BAKHT: 1 am cer-
fainly not.aware of it.
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SHE[ TULSIDAS DASAPPA: 1
Waii tu kiow fruin the kon. Minister
as to what happened to the previous
scheme envisaged by the Central Gov-
ernment to provide sufficient funds for
the scheme of slums clearance in
places like Bangalore. ..

MR. SPEAKER: Just now the hon.
Member went to Bihar. Now Yyou
have gone to Mysore. The question
here is sbout Kerala. In that case
this question wil] have to.cover al¥
the places in the cowntry.
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BHRI TULSIDAS DASAPPA: I
would like to know from him as to
what happened to the scheme of pro-
viding funds for the States in this
matter,

SHRI SIKANDAR BAKHT: This
scheme which wag started in 1956 was
discontinved at the end of the Third
Plan, that is, jn 1969. But, in 1972,
there wa: another scheme which had
been included in regard to the é&n-
vironmental improvement in only
about twenty cities, Further, the
scheme i« that for this purpose, the
States will get 100 per cent grant in
undertaking the projl:cts of enviren-
mental improvement and 20 cities have
been selected for that purpose.

SHRI RATANSINH. RAJDA: Will
the Minister of State he pleased to state
what is the allocation that has been
made in .the City of Bombay?

MR. SPEAKER: Now vou want to
cover the whole of India.

SHR! SIKANDAR BAKHT: Sir, [
do not have information with me.

DR. SUSHILA NAYAR: I want to
know from the hon. Minister about
the bruad outline of glum c¢learance,
Is it that the people who are remov-
ed from the slums ure to be taken far
away or a better type of houring is
to he provided o them in places close
to the places from where they are
displaced so that they can earn their
living where there is a possibility of
doing so.

SHRI SIKANDAR BAKHT: The
Slum Clearance Scheme provided for
re-housing the people on sites closer
to their place of business,

i war o™ TN W FNRE
¥ 2Y fery €, o% at S WY I
R WY 9T AT AT W FAL IW
m*ﬂgﬁnwtmﬂtml
& werm ¥ - dfegeeh T W

JYAISTHA 30, 1809 (SAKA)

Oral Answcrs 22

qor way §, § fier & well wgtzy ¥ wreAT
g g fe feeelt # e as¥m wr e
SANw &y aGy § 7

Y W adgdE #1 feordw
am‘hm % g9 # a1 A fea oa fadit

-mamu:nmnmmslo Elo To -
v. e ¥ T faay nmy ¢ aar wIiwT ew

-
FHAAT R T fFage dardic i go

1 _AT Y

st fawiar aww : zaF naifsw

fa=rT Ag faan amm 2

MR. SPEAKER: Next question.

SHR} KANWAR LAL GUPTA: The
Minister just now stood up to answer
my question,

MR, SPEAKER: I called the other
gentlemap only after the Minisier sat.
He gaid thay he dig not have the
ficures and so he could not answer
that. No minister can do that.

SHR! SIKANDAR BAKHT: I can
only add as to what the programme -
of slum clearance is. Under the Slum
Clearance Scheme. in Delhj they are
done under a Central Act known as
Slum Rreas Improvement Act, 1056, It
providec for the declaration ,f arcas
as slums areas., improvement of build-
ing unfit for humagp habitation, decla-
ration of any slum area as an area to
be cleared for building, tall buildaings
and those buildings which are recog-
nised by the competent authority as
not fit for human habitation and hand-
ing over back as fit for human habita-
tion after the necessary repairs are-
carried out; clearance of land which
i adjacent to or close to the slum for-
exrcuting the work... °

MR. SPEAKER: Thit is all nght
You peed not go on now.





